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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI
ORIGINAL APPLICATION NO. 41 OF 2022 (S2)

Action taken report of the APPCB in compliance with Hon'ble NGT Order dt.
10.05.2022 in O.A. No. 41 of 2022 (SZ) filed by Sri Gownivaari Srinivasulu

resident of Venkatapalli (V) Santhipuram (M), Chittoor District on illegal mining

activities happened at Sy.No. 104 and Sy.No. 213, Muddanapalli (V),
Santhipuram (M), Chittoor District.
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Annexure-T
Action taken report of the APPCB in compliance with Hon'ble NGT Order dt.
10.05.2022 in O.A. No. 41 of 202: (SZ) filed by Sri_Gownivaari Srinivasulu
resident of Venkatapalli (V) Santhipuram (M), Chittoor District on illegal mining

activities happened at Sy.No. 104 and Sy.No. 213, Muddanapalli (V),

Santhipuram (M), Chittoor District.

Hon'ble National Green Tribunal {NGT), Southern Zone, Chennai has made the
following while issuing an order on 26.0%.2022 on O.A. No. 41 of 2022 (SZ) at Para No. 11
& 12 filed by Sri Gownivaari Srinivasulti resident of Venkatapalli (V) Santhipuram (M),
Chittoor District. Copy of the order is her=with enclosed as Annexure — II.

"11.Though, the applicant had or'ginally sought for compensation has given up the
compensation relief. However, cvisidering the seriousness of the matter, we suo

motu implead the Andhra Pradest. ollution Control Board as respondent no. 8,

12.There is also a direction to thc Andhra Pradesh Pollution Control Board to assess
the damages caused due to ths illegal mining and quantify the Environmental

Compensation payable in this reg::.d.”

In obedience to the order of the lon’ble NGT (SZ), officials of AP Pollution Control
Board, Regional office, Tirupati have again inspected the locations of illegal quarry
operations held at Sy.No. 104 and Sy.No 213, Muddanapalli (), Santhipuram (M), Chittoor
District on 23.06.2023 and observed the following:

I. It is submitted that, at present nc mining activity is going on in Sy.No. 104 and 213
of Muddanapalle Village, Santhipuram Mandal, Chittoor District.

ii.  As per the records of the Revenue: Department available with Muddanapalli Revenue
Village, the land in Sy.No. 104 sdmeasuring an extent of Ac. 408.62 cents and
Sy.No. 213 with an extent of Ac. >.)2.10 cents.

iii.  Itis further submitted that, earlier, as per the instructions of Specl. Chief Secretary,
The Environment Forest Science # Technology (Sec.II), Department has formed a
committee vide Go.Rt.No. 34, Dt. 07.05.2022 comprising (1) Collector and District
magistrate, Chittoor District, (2) Divisional Forest Officer, Chittoor west, Chittoor, (3)
Regional Officer, A P Pollution Control Board and (4) Asst. Director of Mines &
Geology, Palamaner for making spot inspection in the alleged area at Sy.No. 104 &
213 of Muddanapalli (V), Santhipuram (M), Chittoor District.

iv.  In this connection, the following c.ficers have inspected the said alleged area falling
Sy.No. 104 & 213 of Muddanzpalli (V), Santhipuram (M), Chittoor District on
08.05.2022, 09.05.2022 & 10.05.2022 and submitted a report to Specl. Chief
Secretary, The Environment Fores! Science & Technology (Sec.II), Departmen

=)y

ENVIRONVENTAEENGINEER

A.P. Pollution Control Board
Regional Office : TIRUPAT]




S.No. Name of the Designation Name of the
Officer Department

1. Sri S.Sivaiah Revenue Divisional | O/o the Revenue Divisional
Officer (Nominee of | Officer, Kuppam

the District Collector,

Chittoor)
2. Sri S.Ravishankar Divisional Forest | O/o Divisional Forest
Officer Officer, Chittoor West,
Chittoor
3 Sri A.Narendra Babu | Environmental O/o A.P Pollution Control
Engineer Board, Tirupati
4, Sri P.Venugopal Asst, Director O/o Asst Director of Mines

and Geology, Palamaner

v.  During the joint inspection held on 08.0! 2022, 09.05.2022 & 10.05.2022, it was
observed 16 pockets of illegal mining was riappened at Sy.No. 104 and 15 pockets of
illegal mining was happened at Sy.No.213 at an extent of 5.291 Acres and 2.156
Acres respectively at Muddanapalli (V), Santhipuram (M), Chittoor district.

vi. It's also submitted that, the total unauthorized excavated area at Sy.No. 104 and
213 is 21414.95 Sq.m and 8726.4 Sq.m respectively. The information furnished in
this regard by the Dept. of Mines & Geology is herewith enclosed as Annexure - III.

vii. It is submitted that, while issuing order cn 26.05.2022 Hon'ble NGT was made the

following remarks on Para No. 09 & 10 copv herewith enclosed as Annexure - II.

“Para No. 09: There is also a Joint Commiitee report filed pursuant to the order of
this Tribunal, which had observed that there has been unauthorised mining in Sy. 4
Nos. 104 and 213. This report also states that the earlier lease was in the year 2003
with respect to Sy. No. 104 alone. As per (e conclusion of the joint inspection team
1) there has been illegal mining activity happening at Sy. Nos. 104 and 213 of
Muddanapallee Village, 2) the Director of Mines and Geology Department has seized
three of the excavators, one generator so far and is in the process of guantifying the
colour granite mined so far and also identifying the violators and 3) finally, it is
stated that as on date no such mining is happening in the above said survey

numbers.,

Para No. 10: From the above report, it is evident that there was no license after
2003 but mining activities have happened as has been complained by the applicant.
It is only after this Tribunal had taken notz of the said fact the officials concerned
have visited and filed the above reports. Though, it is stated that as on date no
mining activity is happening, we direct the concerned official, namely, District
Collector as well as the Director of Mines and Geology to find out the right names of
the violators and bring them to books and also the further action that may be taken
for prosecuting them. We want further dzt3ils of the prosecution that may be taken
up for seized vehicles and seized material which has been illegal mined”

—
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In this connection, this office has addressed a letter to the Asst, Director Mines &

Geology on 28.06.2022 for furnishing the details of the nafnes and address of the

violators after identifying the violators for imposing Environmental Compensation.

Copy of the letter is herewith annexure-I1V

Further, the actual violators could not be identified. Subsequently, the Dept. of

Mines & Geology have seized the vehicles working at Sy.no. 104 and 213 viz.,

Hydraulic excavators and Hitachi belonging to (1) Sri G.Palani, S/o. G. Gopal,

resident of D.No. 164/2, Ganesh Nagar, Barugur Village, Krishnagiri District,

Tamilnadu and (2) Sri. Jayachandran Jayavel, S/o. Jayavel, resident of D.No. 1/80,

Rajapattai, Chettikarai Post, Dharmapuri District, Tamilnadu.

As per the opinion of the experts of the mining field opined that, for excavating a
quantity of 21414.95 Sq.m + 87°5.4 Sq.m total 30,141.35 Sq.m at an average of
8hr./day may require 60 to 70 days.

In light of the above, an Environmental Compensation of Rs. 22,40,000/- will be

levied against the violators after obtaining the details of violators either from the District

Administration, Chittoor District or from the Dept. of Mines & Geology duly following the

guidelines prescribed by Central Poilution Control Board (CPCB) for levying of
Environmental Compensation.
Environmental Compensation (EC) = PIXN xR xS x LF

Sl | Period of Non- | Pollution | Scale of | Location | Factor | Number of | Environmental

No compliance Index Operatio | Factor in days of Compensation

(PI) n(S) (LF) Rupees | Violation (EC)
(Rs.) (N)
1 -- 80 1.0 1 400 70 days Rs.
: 22,40,000/-

Hon'’ble tribunal may deem fit and appropriate.

This report is submitted to the Ho: ‘ble NGT in due compliance of the Hon’ble NGT Order
dt. 10.05.2022 in O.A. No. 41 of 2022 (SZ). The APPCB will abide by all such directions as this

Date: 27.06.2023

AW
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Annexune-])

Item No. 02: Court No.2

BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

Original Application No. 41 of 2022 (S7)
(Through Video Conference)

IN THE MATTER OF

Sri Gownivaari Srinivasulu, Chittoor District, AP
...Applicant(s)

...Respondent(s)

CORAM:

HON’BLE SMT. JUSTICE ]
HON’BLE DR. SATYA

For Applicant(s):

For Respondent(s):

ORDER

1. The allegation in the application is that rampant illegal mining is happening
in Sy. No. 104 and 213 of Madanapalle Village which is under the
administrative control of the Revenue Department.

2 Earlier a Joint Committee was constituted to inspect and file a detailed

report about the illegal mining. Earlier a report of the Director, Mines and



Geology, Andhra Pradesh was also filed which mentions about three types
of leases granted for mining 1.e. Granite, RM&BS and Dimensional Stone.

. There is also a report filed by the Chief Conservator of Forests which states
that Sy. No. 104 is classified as “Adavi” in the adangal. Similarly, Sy. No.
213 1is also classified as “Adavi” which is under control of the Revenue
Department.

. Today, we have received a report of the District Collector, Chittoor dated

24.05.2022. Divisional Revenuefﬁcer has been deputed by the District
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alone. The report further states th‘at after fhe information received about the
unauthorised mining activity happening, a special team was constituted
which seized the colour granite blocks of the quantity of 3353.514 cubic
meters and now the technical staff of the Mining Department is keeping a
constant vigil round the clock from the said granites being removed

Stealthy.



6. It is also admittedly stated in the report that the above said survey numbers
are classified as “Forest Poramboke” however no NOC has been issued of
any kind for mining operations. It is also close to the Koundinya Wildlife
Sanctuary. It is also stated that no proposal were received by the Board for
obtaining any consent for establishment or consent for operation for the
above said survey numbers, hence the mining operations are carried out by

violating the environmental norms thereby causing air, water and noise

pollution. &

7. The Joint Committee also seems 10 Eave found machinery for mining lying
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at machmery ané the mm eranite was seized, the
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noticed that there are illegal’
213 of Muddanapalle Village, Santﬂiéﬁréﬁ Mandal, Chittoor District.

3. In view of the above report filed on behalf of the District Collector, we

direct him to further file a detailed report after doing spot inspection and

also about the action taken in furtherance to the seizure of the machinery

and material.

9. There is also a Joint Committee report filed pursuant to the order of this

Tribunal, which had observed that there has been unauthorised mining in Sy.



Nos. 104 and 213. This report also states that the earlier lease was in the
year 2003 with respect to Sy. No. 104 alone. As per the conclusion of the
joint inspection team 1) there has been illegal mining activity happening at
Sy. Nos. 104 and 213 of Muddanapallee Village, 2) the Director of Mines
and Geology Department has seized three of the excavators, one generator
so far and is in the j)rocess of quantifying the colour granite mined so far
and also 1dentifying the violators and 3) finally, it is stated that as on date no

such mining is happening in the abo

-Séid survey numbers.

10. From the above report, it is ev1den‘t t 1at there was no license after 2003 but

. = WW «J‘
find out the right narn.e?o v16Taifors and brmg them to books and also

the further action that may be taken for prosecuting them. We want further
details of the prosecution that may be taken up for seized vehicles and
seized material which has been illegal mined.

11.Though, the applicant had originally sought for compensation has given up
the compensation relief. However, considering the seriousness of the matter,
we suo motu implead the Andhra Pradesh Pollution Control Board as

respondent no. 8.



12.There is also a direction to the Andhra Pradesh Pollution Control Board to
assess the damages caused due to this illegal mining and quantify the
Environmental Compensation payable in this regard.

13.Post the matter on 01.08.2022.

O.A. No. 41/2022(SZ)
10th May, 2022. (AM)
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Pit Measurements of alleged area falling in Sy.No-104 & 213
of Muddanapalli (V), Shanthipuram(M) Chittoor District
inspected on 08.05.2022, 09.05,2022 and 10.05.2022 in the

presence of Joint Team Officials ,

1. Sy.No 104 of !4ud§a_n'apa!’li viiiage

S.No Sy,No Village Mandal District | Pit Location E::::tiiﬁ
- Sq.Mts
1 104 -_ Mgdr.}a!.i.apaﬁf ; 'sﬁaniiiipufam Chittoor g;;:fgg;:g,ﬂ 55ﬁ.29
2 104 | Muddanapa sh_amhigwr;m Chittoor ;;gpfgggég .4..781.92
3| 10e -Mugdaqapa;ti_ ..S'haézﬁipu?g{a | chittoor g;ffsgfg ) 35654
4| 0 | vt | shmpuan | e | pilsgly. | 602
—,'.S.__ 104 MUG&éTE_a#a.ﬂ-f -. .S_'ha.\rifhipz,xzflém. Ch:iltaq'?fjﬁ--' g;g:fi;;gg 22595 3
6 | 108 [ Muddanapati -‘ghé%ithsggrgm Chittoor g;;:;’g;g;’g 1073
f 1045 Méd;’iangp#l}i : .S.ha.n.thipur.zm Chittoor g;;:?g:gg;f: 1258
8 mq | Muddanapalii .Shaﬁi_hiprﬁ'm. _:(_:hmpg}- : g;g’f;’ggég | =
3 104 . 'ﬁﬁgdﬂar@‘mni | ‘Shanthipuram ‘Cﬁ?’ttc&af : g;::?;gggg f 17?.9
10 104 ..M_LGé_id_a.a;}agaiii ssia_m;%i_pamé: ;ém‘mﬂ: _ g;:g;éfg: 1028
11_ | 104 Mugida:napgigi -Sﬁ%az&éﬁmrgm : Céiiibﬁr_ ﬁ},ﬁ:‘:ggg:i: !S!SG:.
.12” 104. -Muﬁc:!an.apa':ii‘ -rg;n'a.rizi:rxiparam ' Chﬁtcér g;g:?g::‘gé: '10.83.;2 |
13 . 1()4 ' m_uﬁ:da'n_apéi.ii._ |5 Shamhipuram | Chiﬁ_‘é}fjr : g.;;:fgglzgg; 1339
_13 m}z _M.u_ddmgam smzmpmm : ;;gsngm : g;;::sgi‘;gg i 1251
15' . 104 ri{ia;:;;{gna;;a;z: “sﬁambiaursm Chittoor ;;:f:?ggfg ; 2010 -
16 10& 'Muﬁ&ana'ﬂaml_ '_S’.ha'ﬂr_‘%zhi;.hfrarﬁ. : Ef.ft.'i't'.td'sr | ;;::2,:::2:? .7 310!3 :
- Total area il 21414.95
3. Sy:No 203 of Muddanapaliivilage _ e
T g Muddanapelli shanthipuram Chittoor g;g:fg'fggf, 671
2 | ;3 | Muddanapeli | Shanthipuram | Chitioor Eégifgffﬁjégi 077
3 213 | Muddsnapali | Shantipuram | Chittoor g;g:fg;gf:gg:_ 1104
4 | 22 | Mudcanagali | ?ﬁ;nmipgmm | chivoor 271;::322;?: | 1404
| 5 213 M-L',x_:idaqapaiii §Eén§h:ipuram . (._:_h?tt:qé_r g;;:?g:gggé: ! :355- pra
6 213 : Mudr.!anapa%!i | Shanthipuram Chittoor g;gz:g:g:g;: ; 1442 ot
7 213 Mucfdanapa'fli : Shanthipuram Chittéor 2;;:?2:?5.?;: : 7?68{4
; 213 | Muddenapall | shanthipuram Chitoor g;;:;g:gfgg: | 150
g 213 fMuddanapalii | Shanthipuram Chittodr g;g:?ggg;g: 543.8
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0 213 ,Mudcﬁ Shanthinuram 5 26
‘ s : i pig 20
11 233" Wuddanapalll Shanthipuzem i -’5""‘ 384
1 ‘ 0 e e
: L . NL1294HBE 77"
12 213 i Muddanapalli Shanthipuram .C}'uzmcz E?Eqigqgﬁ]i?ﬁ ¢ 14]
B e 5 ¥ . E-F, L+ 08 e " L
13 213 rsﬁudganapaiﬁi Shanthipuram Chittoer 2§§oj§f§§éf 325
. . TR s ; N12948'51.80" :
4 213 Muddanapalli | Shanthipurn hittpor ] = 34.%
3 1 d P ignthipuram C ttcr«:g_ E78918'27 20" 134.2
I i . G . N12°49'05.9z"
1 { H ! 13 ?t ; ! S i ;
is 213 ﬁigddaﬂapa i | Shaftmrrauram Chittos £78°19'13.98" g8
Total . i, 8726.4
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ANDHRA PRADESH POLLUTION CONTROL BOARD
REGIONAL OFFICE : TIRUPATI

o] 1st floor, APSFC Building, N.T.Road, Tirupathi - 517 501.
N\ Phone: 0877-2253981, email: rotpt-eel@appch.gov.in
Lr.No.1 /APPCB/RO- TPT/ OA.No.271 of 2022 /2022- |75 Date: 24.06.2022
To

The Assistant Director,
Department of Mins & Geology,

Palamaneru,

Chittoor District — 517 001.

5ir;

Sub:

APPCB - Regional Oifice: Tirupati — Hon’ble National Green Tribunal
(NGT) Southern Bench, Chennai in O. A. No. 41 of 2022 passed an order
dated May 26, 2022 in the matter of rampant illegal mining is happening in
Sy.No.104and213 of Madanapalle Village,Chittoor District — Information
Requested - Reg.

Ref:

1. Hon’ble NGT (PB) Order dt.26th May, 2022 in O.A No.41 of 2022.
2. Memo.N0.984 /Section.Il /2022 /(1709142), Dt.09.06.2022.
3. REV-CSECOMG(QMSG)/59/2021-MAGLA4, dated: 22/06/2022.

Qeeeeee@
With references to the above cited, the Hon'ble National Green Tribunal

(NGT) Southern Bench, Chennai in O. A. No. 41 of 2022 passed an order dated May
26, 2022 in the matter of rampant illegal mining is happening in Sy. No. 104 and
213 of Madanapalle Village which is under the administrative control of the Revenue
Department.

The Hon’ble National Green Tribunal Order dt 26.05.2022 in para No. 9 and 10 is
read as follows:

There is also a Join! Committee report filed pursuant to the
order of this Tribunal, which had observed that there has been
unauthorized mining in Sy. 4 Nos. 104 and 213. This report
also states that the earlier lease was in the year 2003 with
respect to Sy. No. 104 alone. As per the conclusion of the joint
inspection team 1) ‘here has been illegal mining activity
happening at Sy. Nos. 104 and 213 of Muddanapallee Village,
2) the Director of Mir.2s and Geology Department has seized
three of the excavatcrs, one generator so far and is in the
process of quantifying the colour granite mined so far and also
identifying the violators and 3) finally, it is stated that as on
date no such mining is happening in the above said survey
numbers.

13



From the above report, it is evident that there was no license
after 2003 but mining activitizs have happened as has been
complained by the applicant. It is only after this Tribunal had
taken note of the said fact the officials concerned have visited
and filed the above reports. Though, it is stated that as on date
no mining acﬁvity is happening, we direct the concerned
official, namely, District Collector as well as the Director of
Mines and Geology to find out the right names of the violators
and bring them to books and also the further action that may
be taken for prosecuting them. We want further details of the
prosecution that may be tal :n up for seized vehicles and
seized material which has beer: illegal mined.

In view of the above, details pertaining to the imposing of Environmental
compensation by the APPCB are required:

a. The status of the mines along with the survey numbers

b. Classification of the mining activity area.

c. Names and address of the violators, details of action taken on the
violators _

d. Period for which the Mining artivity was done and the quantity
mined so far

An early reply in this regard is requested for onward filing of the report to Hon’ble
National Green Tribunal (NGT) by APPCB.

Yours faithfully

/J/H
Encl: As above \j@g 1

- Copy to the:

1. The Collector and District Magistrate, Chittoor, Chittoor District for favour of kind
information

2. The Revenue Divisional Officer, Chittoor, Chittoor District for information.
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